IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAiPUR BENCH, JAIPUR.

0.A No.302/97 Date of order: ;g/g/ S e
Kalu Ram Balal, S/o Shri Panchu Ram, R/o Vll]\age Ram Nagaria, Post -
Jagatpura, Malviya Nagar, Jaipur, posted as Postman, Ganchi Nagar
Post Office, Jaipur.

e oApplicant.

Vs.

-1 Union of India through the Secretary to the Govt, Deptt.'of'Posts,

Mini. of Communication, New Delhi.

2. Chief Post Master General Rajasthan Circle, Jaipur.

o 3. Sr.Supdt. of Post Offices, Jaipur City, Jaipur Postal Divn, Jaipur

e .Respopdents.
Mrlﬁ.B.Sharma ~ Counsel for applicant. |
Mr.M.Rafig ) - Counsel for respondents.
Mr.Azgar Khan) |
CORAM:
Hon'ble Mr.S.K.Agarwal, Judicial Member
Hon'ble Mr.N.Pﬁawani, Administrative Member

PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER.

ww— . In this original application under Sec.l19 of the Administrative

Tribunals Act, 1985, the appliéant makes the following prayers:

)';?i) to direct the respondents to interpolate the name of the applicant

in the eligibility list (Anhx.Al) at approp;‘iate place by deleting
the name of the applicant from the list ;>f .ineligible éandidates
shown in Annx.II of Annx.Al;

ii) td direct the respondents to allow the appiicant to appear in the
examination to be held on 27.7.97 without any restriction of
chances quashing instructions dated 20.4.89 (Annx.A2) and 17.5.90
(Annx.A3).

2. While passing order éated 14.7.98, in M.A No.,118/98‘( this Tribunal

directed the respondents to allow the applicant to appear in the said

examinatibn to be held on- 26.7.98, if the applicant "is otherwise

eligible as per the Rules of 1990 and as amended in the year 1992.
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&fﬁi{»A ' ‘ 3. On 25.6.99, this Tribunal again directedvthe respondents to permit
the applicant to appear provisionally in the said examination scheduled
‘to be held on 27.6;99,\subject:to his eligibility. A further direction
was aisb given that his result shall be kept in a sealed cover till the
diSpoéal of the 0.A.

4. The‘iearned counsel for the applicant does noL press relief No.l
before us. He only submits that the provisional admission as allowed to
the appiicaﬁt vide order dated 25.6.99, be regularised.

5. ﬁ In the reply filed by the respondents, it is stated that since the
épéLCant has éiready'availgé his maximam five chances as per policy

’Q‘Jguﬂélines of the department, he canhot be permitted to appsar in the

§§m oepartmental examinaticn. Therefore, the respondents did it rightly

Tce,‘tnere was, no arbitrariness or v1olaL10n of Articles 16 and 16 of
T‘ﬁonstitutiqp of India, in this case.

| Heard the learned counsel for the parties and also perused the

1
ﬂe record.

\ The learned counsel for the applicant has drawn our attention to a

'Eer;dated 26.8.99 issued by the Govt of India, Mini. of Communication
. :
./t ~€ Doscs, New Deihi, copy of which is marked as Annx.R2. In this

/ letter it is m@ntibnea clearly_that the numbsr of chances for appearing

N ‘ in Lu%? examinati on has been 1ncreased from five to six.

%ﬁ 8. 'V‘In'view of the instructions issued by Govt of India, Deptt. of
Posts, vide Annx.R2, the chance given to the applicant to appear

' provisionally in the said examination was perfectiy legal and valid and

the reascn to deny him to appear in the examination by the respondents
was that the applicant has already availed five chances. By.the order
Gated 26.8.99 (Annx.R2) the'numbef of chances have been increased to
sixe, therefore, in our considered opiniqn ghat the applicant was
eligible to appear in the LGOs examination on 27.6.99 and the applicant

\/QJE is declared to be eligible for the said examination.

—

9. We, therefore, allow the O.A to the extent that the applicant was

. eligible to appear in the examination which was held on 27.6.99 for the
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selectlon on the post of. LGOs and we accordingly direct the respondents

W

to open the sealed cover and declare the result accordingly.

0. No order as to cosLs.

M e
(N. P.Nawanl) \ (S.K.Agd )

Member (A). Member (J).




